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MINISTRY OF RAILWAYS
[North Central Railway (Construction Department)]
NOTIFICATION
Prayagraj, the 7th July, 2026

S.0. 3725(E).—Whereas, by the notification of the Government of India, in the Ministry of Railways (North
Central Railway, Construction department), Notification number, S.0. 2590(E) dated the 18® May, 2026 published
in Gazette of India, Extraordinary, Part II, section 3 Sub-section (ii), dated the 20" May, 2026 (hereinafter referred to
as the said notification) and issued under sub-section (1) of section 20A of the Railways (Amendment) Act, 2008
(11 of 2008) (hereinafter referred to as the said Act), the Central Government declares its intention to acquire the land
specified in the schedule annexed to the said notification for the purpose of execution, maintenance, management and
operation of Special Railway Project, namely special railway project of Prayagraj-Pt. Deendayal 3™ line doubling
Railway project (150 km) in District Mirzapur in the state of Uttar Pradesh.

And whereas, the substance of the said notification was published in daily newspapers namely “Amar
Ujala” Dated: 26" May 2026 and “The Times of India” Dated 27" May, 2026 under sub section (4) of section 20
A of the said Act;

And whereas, all the objections received in this project have been disposed of by the competent authority;

And whereas, in pursuance of sub-section 20E of the said Act, the Competent Authority has submitted its
report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority, and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands
specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central government free from all encumbrances.

And, that all persons interested in the above-mentioned land in pursuance of sub-section (04) of section 20
(F) of the said Act by the Central Government are hereby informed that they may, personally or through an agent or
legal practitioner, be notified by the competent authority Special Land Acquisition Officer (Irrigation) / Mirzapur,
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can submit his claim in the next 20 days from the date of publication of this notification in the office of the Competent
Authority.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway
Project of Prayagraj-Pt. Deendayal 3" line doubling Railway project (150 km) 02 village in Sadar Tehsil of
District Mirzapur in the state of Uttar Pradesh under Special Land Acquisition Officer (Irrigation) / Mirzapur,
District Mirzapur in the State of Uttar Pradesh.

SLNoJ Village Name | Plot | Type of | Nature of | Acquired Land Owner / Beneficiary Name
No. Land Land Area (in
Hect.)

1 2 3 4 5 6 7

1 Newadhiya 166 | Private | Agriculture | 0.2360 Ashok s/o Ram Naresh

shivgarh Krishnakant s/o Chhabinath

Dilip s/o Ram Naresh

Fulari devi w/o Ram Naresh

Banke lal s/o Ram Naresh

Mahendra kumar s/o Ram chandar

Raju s/o Ram Naresh

Rajendra kumar s/o Ramchandar

Lakshmikant s/o chhavinath

sumitra w/o Ramchandar

Total 0.2360

2 Mahadaora 74 Private | Agriculture | 0.1470 Aayush singh s/o Surendra kumar singh

Aarti singh w/o Surendra kumar

Kunti w/o Gaorishankar singh

Geeta singh d/o Surendra kumar singh

Chandan singh s/o Mahendra Pratap

Nagendra kumar s/o Shivshankar singh

Pankaj singh s/o Mahendra pratap

Pooja singh d/o Surendra kumar

Brijendra kumar s/o Shivshankar singh

Malti singh w/o Mahendra Pratap

Bhupendra kumar s/o Gaorishankar

Rajendra kumar s/o Shivshankar

Shatrughna singh s/o Gaori shankar

59 Private | Agriculture | 0.1060 Namokar s/o Lal Bahadur

Bhothal s/o Lal Bahadur

Murlidhar s/o Sahadev

Ramdular s/o Sahadev

Rambahadur s/o Lal Bahadur

Vijay Bahadur s/o Lal Bahadur

Shyamlal s/o Sahadeev

Sarashwati w/o Lal Bahadur

58 Private | Agriculture | 0.0130 Aayush singh s/o Surendra kumar singh

Aarti singh w/o Surendra kumar
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Kunti w/o Gaorishankar singh

Geeta singh d/o Surendra kumar singh

Chandan singh s/o Mahendra Pratap

Nagendra kumar s/o Shivshankar singh

Pankaj singh s/o Mahendra pratap

Pooja singh d/o Surendra kumar

Brijendra kumar s/o Shivshankar singh

Malti singh w/o Mahendra Pratap

Bhupendra kumar s/o Gaorishankar

Rajendra kumar s/o Shivshankar

Shatrughna singh s/o Gaori shankar

57 Private | Agriculture | 0.4050 Kunti w/o Gaorishankar singh

Bhupendra kumar s/o Gaorishankar

Shatrughna singh s/o Gaori shankar

29 Private | Agriculture | 0.3200 Aayush singh s/o Surendra kumar singh

Aarti singh w/o Surendra kumar

Geeta singh d/o Surendra kumar singh

Chandan singh s/o Mahendra Pratap

Nagendra kumar s/o Shivshankar singh

Pankaj singh s/o Mahendra pratap

Pooja singh d/o Surendra kumar

Malti singh w/o Mahendra Pratap

Rajendra kumar s/o Shivshankar

Vijendra kuymar singh s/o Shivshankar

Total 0.9910

G. Total 1.2270
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RAJKUMAR WANKHEDE, Chief Administrative Officer/ (Construction)
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